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"ORISSA ACT 11 OF- 1981

- YTHE ORISSA PANCHAYATSAMITIQ(I;%ISCELLANBOUS PROVISIONS)

[Received the assent of the- Governor on the 8th April 1981, first publis
. shed in an extraordinary issue of the Orissa Gazette, dated the
Tth April, 1981].

AN ACT To PROVIDE POR THB MANAGHMENT OF TBE PANCHAYAT
SAMITIS. R

Be 1t epacted by the Legislature of the State of Onssa in the Thirty-second Y&ur i
of the Republic of Indiz, as follows :— ¢

1, (J) This Act may be called the Orissa Panchayat Samiti (Mlscellaneous

r

Short title

oxtent snd Provisions) Act, 1981, .
COMIM ence- . - ;
tent. (2) It .extends: to " the whole of the State .of Orissa. ..

{(3) It shall ba deemed fo have come into force WIth eﬂ‘ect from the IOth
day of Feboary, 198!. ®

Subdlvislonal 2. Notwithstanding a.nything contained. | in t'he Orissa Panchayat Samiti Actr Orlm Act

Officersto 1959, during the periog hﬁnmng with the date of commencement of thls Act ' aud 7 of 1960

unctions of until the newly elocted Chalrmen of the. Pagchayat Samitis* assume  office, the powers

Samitis. and funcrions of the Panchayat Samitis shall be exercised and performed by the'
Subdivisional Officer - having jurisdiction . over the -concerned Block. ‘

Repeal and 3. () The Orissa Panchayat Samiti (Miscellaneous Provisions) Ordmanoc. 1981 Ordmame
lﬂVﬁ}i- Is hereby repealed. ---,ﬁslzof

LT
(2) Notmthstaudlng stich’ repw.l, " anything - done or--any ‘actiop taken undér® !
the provisions of the said Ordinence shell be deemed to have been done or taken

under the provistons of this Act.

LN

* For statement of objzcts and reasons see Orissa Gazerre, Extraordinary, dated the [0th
March 1981 (No. 299). : S





